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Authority as 'Private Carriers' con-
not enter the neighbouring states like 
Haryana, Punjab, uttar- Pradesh, Raj-
asthan etc. without the. payment of 
permit fees, which is, not chargEd in 
Delhi; 

(b) if so, what are the orders on the 
subject; and 

(c) whether such vehicles can enter 
other States empty or with goods and 
with what restrictions and freedom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SlUPPING AND TRA-
NSPORT (SHRI SITA RAM KESRI): 
(a) to (c). The position with regard to 
the points raised in the Question is 
being ascertained from the concerned 
States. 

ConstruCtiODl 0:( over-bridges in Tamil 
Nadu 

4039. SHRI C. PALANIAPPAN: Will 
the Minister of RAIL WAYS be pleas-
ed to state: 

(a) whether there is any proposal 
from Government Of Tamil Nadu for 
the _ construction of over bridges at 
Leigh Bazar-Salem Town, Central Th-
eater-Salem Town and Bretts Road-
Salem Town; and 

(b) if so, the' action taken by Gov-
ernment on the proposals? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN mE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRr MALLl-
KARJUN): (a-) No. 

(b) Does not arise. 
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Proposed legislation on Indian Coun-
cil of Para-Medical Rehabilitation 

Professions 

4041. SHRI KRISHNA CHANDRA 
PANDEY: Will the Minister of 
HEALTH AND FAMI.LY WELFARE 
be pleased to refer to the reply given 
to Unstarred Question 4268 on 17th 
December, 1981 regarding legislation 
on Indian Council of Para-mediCal Re. 
habilitation Profession and state: 

(a) whether Director GeT.lel'al 
Health services has since given his 
consent for the proposed legislation 
for the Indian Council of Para-medi-
cal Rehabilitation profession; 

(b) if so, the details of the recom· 
rnendations; and 

(c) when the procedural and other 
formalities are likely to be completed? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (S. SHANKARA .. 
NAND): (a) and (b). The D.G,H.S. 
has recommended that to bring about 
uniformity in the training programme 
and to estabfish a code of conduct for 
para-medical rehabilitation profes-
sions, tllere is need to establish a 

. Council of Para-medical ' personnel 
which includes PhYSiotherapists, Oc'"" 
cupational therapist~, orthotic and 
prosthet~c en.e:ineers, -psychologists, 




